
RAIASTHAN HIGH COURT. JODHPUR

Datc: I1.01 .2022

Copy forwarded to the lbllowing for infbnnation and nccessary action:-

'fhe Registrar-Cum-Principal Secretary to IIon'ble the Chief Justicc.

Rajasthan High Court.

.l'he 
Private Secretarics to all Hon'ble Judgcs. Ra.iasthan lligh Court.

Jodhpur/ Jaipur Bench.

2.

No.03/P.I./2022 Date:1t.01.2022

CIRCTJLAR

Considering the rapid incrcase in (lovid-19 cases and spread of its highly

inlectious Omicron variant across the State and the preventive measurcs adopted

by the State Covernment vide order dated 09.01.2021, tbr sat'ety and sccurity of

all concerned, it is hereby notilied that in parlial modiflcation ol this office

previous Circular No.14lP.1./2021 dated 0l .07 .2021 (copy enclosed), all the

Subordinate Courts/Spccial Courts/Tribunals shall function only through virtual

mode liom 12.0 1.2022 till 21.01.2022.

I)uring this period. hearing ofall categorics ol'cascs shall takc place except

recording of cvidcncc. Hou,ever. the courts shall be lrec to record the evidence

only through vidco conferencing rvhenever possible in cascs in rvhich accused

is/are in judicial custody and cases in u'hich dircctions lbr time bound disposal

have been issued. Thc process fbr servicc o1-rvitnesses issucd for the dates upto

21.01.2022 bc called back unserved by the concerned court in appropriale cases.

During this period, as far as possible, only 7 5Yo of the court stafT will be

called to attend the office on rotational basis. Remaining staff shall work fiom

horne and not leave the hcadquarler without prior perrnission of concerned

Authority.

All other conditions of above Circular daled 0l .07.202 I . as far as

applicablc during virtual hearing shall rentain in force. SOP fbr virtual hcaring is

enclosed.

No ex parte adverse orders may be passed fbr absence of any advocate or

party-in-person unable to.ioin virtual hearing.

By Order
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3. All the District & Sessions Judgcs with the request to circulate the same

amongst all the Presiding Officers oltheir judgeship.

4. Presiding Oftlcers of all the Special Courts andTribunals.

5. All the BarAssociations through the concerncd District & Sessions Judges.

6. Sr. Technical Director/'fechn ical I)irector. NlC. Rajasthan High Court.

Jodhpur/Jaipur Bench for uploading on the website of Rajasthan High

Court.

fifr<z-a-
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No. 14l?l/2021 Date- 01.07.2021

CIRCULAR

In view of the State Ciovernne[t r:rder dated 26.06.2021 iffiq arq_

3qsrnfi frefl-fr{el 3.0 and after considerarion of rep.esentations of the Bar council

of Rajasthan and Ba. Associations, following di,'.ctions are issued in supersession

of all previous directions, for the lunctioni,g of Subordinate Courts,/Special

Courts/Tribunals from 05.07.2021 till further orders:-

1, All the Subordinate Courrslspecial Counsfl. ribunals shall start regular

functioning with physical presence as well as through video conferencing

(Hybrid rnode). In view of prevailing conditions, as a preventive measure,

all concerned may prefer virtual mode of hearing and e-filing.

2 Entry in the court premises will be pernritted only to the persons who havt'

taken 1'' dose of Covid-19 vaccine on showing the vaccination certificatc

issued by the competent authority at the entry gates. Relaxation will be

given only to those persons after scrutiny whose vaccinatlon cannot be

clone for medical reasons as per advisory of the Central/State Government.

1 Subject to fulfilling the condition of Para-2 above, onlv those learned

Advocates will be pennitted in court rooms whose cases are listed before

the Courts. LitiganLs shall not be permitted in court premiscs cxcept

pafties-in-person and whose presence have been specifically directed by

the Courts. Such litigants would show dre coun order directing tlreir

presence along with their vaccinatiol) cenificate at the entry gates'

4. Hearing of all categorics of cases shall commence except recording, of

evidence. Recording of evidence slrall start from 26'07 2021 for which

nL'cessary preparation be ntatle b-v- all concerned accordingly Since'

litigants have not been perminctl in court premises, the presence of

accusedlcomplainantslwitnesseslpalties should not be insisted and adverse

orders be avoided for their absence till 23'07 '2021'

5 Judicial Custody remands shall bc g,iven only through video corrferencing

as far as Permissible'

6 Video conferencing shall he corr<lucted through video conferencing

application 'Microstlft '['eams'. ll sr:mc llewly created courts do not have

licenses of Microsoft 'l-eanrs, rhc District Judge may provide them

'f.v'r-41,



Microsoft Teams license of any ottrer vacant court or they may use free
VC Applicarions .Jitsi, or,Googie Meet,.

7' video conferencing hardware for each court is under process of delivery
and installaticln. In the mean me, for court procecdings through video

conferencing, All-in-one computcts available in courrs, official L,aptop of
the Presiding OfIicer and NSTEp Mobile phones may be used.

& Has1, and simple Help Manuals in Hindi have been senr to all Disrrict &
Sessionsjudge for use of Microsoft Teanrs by leamecl Advocates, litigants

and other stakeholders. All District & Sessions .ludge will ensure that

meeting Links of all the Courts and these l{elp Manuals are uploaded on the

website of respecrive Judgeship. 'lhese Links and }lelp videos may also be

circulated through Whatsapp and other social media platforms.

9. All the .District & Sessions Judges will also publish Email Address and

Landline Phone Number of each Court along with the VC l,inks. The

Landline Phone Number of eaclr Court will work as help'line number for

issues related tr: Video Conferencing.

l0 lriling of malters may be made physically or through E-Filing. E-Filing may

be made on E-filing portal as pcr Guidelines dated 23.07.2020 available on

website nf Rajasthan High Court (hups://hcrai.nic.in/hcrajlefiling.php).

District Judges shall notify a declicated email address for each court

complex on the official website of the Judgeship on which learned

Advocates ma5z send their details lor enterirrg in CIS so thar after necessary

entry in ClS, they may register lhemselves for e-filing.

11. Payment of Court Fees may be made through E-Pay facility, the link of

which (https://pay.ecouns.gov. in/epay) is available on Home Page of web

site of Rajasthan High Coun in cServices Menu. All concerned may prefer

e-pay facility as a preventive measure.

12 As per d.irections of Hon'ble Supreme Court issued vide order dated

27.04.2O21 passed in Miscellaneous Application No.665/2021 in SMW (C)

No.3/2020 In RE COCNIZANCE FOR EXTENSION OF LIMITATION,

the period of limitadon for all judicial and quasi judicial proceedings shall

stand extended till further orders of llon'ble Suprcme Court. Order of

Ilon'ble Supremc Court may be downkraded at link-

6 Order 27-Aor-2021.pdf

li Wearing of Coat fol lealned Advocates shall remain exempted till funher

orders. During vinual hearing, learned Advocates are requestecl to observe

#.*,



same dress codc and decorunr as is required and applicable in court room
hearing.

14. If any staff menrber is having flu like symptonr"s, would immediately
inform _the cnncerned presiding Officer and would take leave as per
medical advise.

l5 District & Sessions Judges at District Hearlquarters and senior mosr
judicial officcr at lt aluka Headquaners woukl make necessarJ
arrangemenE for iimiling the entry potnts in rlrc cour.t premises as per Iocal
condidons with rhe assistance of the Committee of one Judicial Officer,
Bar President and one senior court staff, already constituted.

16 The consumpdon of liquor, pan, gutka, robacco and spining inside the

court premises shall be strictly prohibitecl and atract
prosecution/punishment as per the guidelines of Centrallstare Government.

17. Leamed Advocates, parries-in-person and whose presence have been

specifically directed by thc court, while appearing in the couns shall be

required to wear face mask and face shield. Wearing of hand gloves should

be prefened.

l& Entry of law interns in the court premises would be strictly prohibited.

19 Entry gate(s) of court premises shall be equi.pped with requisite thermal

scanners. The medical staff shall properly screen all rhe persons as per the

SOP issued hy Centra'l and State Governmenl- Persons having flu like

symptoms be nor allowed to enter the premises.

Z) Canteens, Photo Copying shops, Book shops and E-Mitra kiosks may be

opened with required protocol/arrangements as prescribed by Central and

State Govenrnrent.

21" Proper sanitization of entire premises must be ensured. Hand-wash and

sanitizer shall be provided in toilets and court corridors.

22 No person without mask shali be aliowed to enter and move around in the

premises. Thc social distancing as per the guidelincs of Central and State

Government shoukl bc followed in strict nlanner in the entire premises'

23 Awareness Sig,nage mentioning Do's, Don'ts and Precautions be placed at

appropflate places in the court premises- Regular 'cleaning with sodium

hypochlorite and infccticide may be clone in the entire prernises' All the

Public Toilets in court premises should be cleaned at regular intervals with
,,.w
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chemicals.

24' l,,e Disrricr & Sessions Judges sha, ensure vaccina(ion of alr concerned
stakeholders at the earliest. Covid_l9 Testing of learned Advocares and
Coun Staff would also be continued.

15 All the directions and guidelincs issued by the centrar/srate covernment
from timc ro time, as applicable, would be strictly followed.

26 The committee of one Judicial officer, Bar president and one senior courr

staff already constituted shall continue to supervise and monitor the

situation on daily basis tn ensure strict compliance of the directions for

prevention and containment of spread of Covid-1g and to rake approprjate

remedial stcps.

27. The directions issued by this Circular shall be applicable to all the Couns

and Tribunals rvhich are under superintendence of Rajasthan High Court

under i\rlicle 227 al' the Constitution of India.

By Order

4#*
REGISTRAR GENERAI,

No. Gen.lXV/42 /202011849 Date - 01 07'2021

Cnpy forwarrled to the following for information and neccssary action:-

1. The Registrar cum Principle secretary to Hon',brle the chief Justice,

Rajasthan High Coun.

2 The Private Secre(aries to all Hon,ble Judges, Rajasthan l{igh Court,

Jodhpur/ JaiPur Bench.

3. All the District & Sessions Judges with the request to circulate the same

amongs! all the Presiding Officers of their judgeship'

4. Presiding Officers of all rhe Special Courts and Tribunals'

5 All the Bar Associations through the concerned District & Sessions Judges'

6 Res,istrar classification, Rajasthan l.ligh ctrurt, Jodhpur to upload the
' 

..ri. on the official wcbsite of this office'

REGt ENERAL



माइक्रोसॉफ्ट टीम्स एप्लीकेशन 

के माध्यम से 
जिला एवं अधीनस्थ न्यायालयों

के समक्ष सुनवाई में शाममल होने की
सरल प्रक्रक्रया 

(A) स्माटटफोन/टेबलेट उपयोगकर्ता हेर्तु 

रािस्थान उच्च न्यायालय



माननीय रािस्थान उच्च न्यायालय द्वारा
अधधकृर्त वीसी प्लेटफामट

माइक्रोसॉफ्ट टीम्स (Microsoft Teams) 
के माध्यम से अधधवक्तागण एवं पक्षकार 

जिला एवं अधीनस्थ न्यायालयों 
के समक्ष

सुनवाई में शाममल हो सकर्ते हैं
आवश्यक साधन

मोबाइल/टबेलटे/डेस्कटॉप/लपैटॉप 
समचुित इंटरनेट कनेक्शन 
न्यायालय का VC लल िंक

नोट: न्यायालय के ननरे्दशानुसार अथवा न्यायालय द्वारा ननर्धाररत ततचथ, समय 
पर ही आप सुनवाई हेतु VC से जड़ुें



सम्बंधधर्त न्यायालय का VC लल िंक कैसे प्राप्त करें?
• जजले के समस्त न्यायालयों की VC लल िंक जजला न्यायालयों की आचर्धकाररक वेबसाइट पर उपलब्ध हैं

https://districts.ecourts.gov.in/rajasthan

• न्यायालयों द्वारा VC लल िंक E-mail, SMS अथवा Whatsapp के माध्यम से भी शेयर की जाएगी
• VC लल िंक प्राप्त करने हेतु आप समं्बचर्धत न्यायालय के स्टाफ अथवा जसस्टम ऑनफसर से भी संपकक कर

सकते हैं
न्यायालय के नाम अथवा न्यायालय के नाम के आगे प्रर्दर्शित मीटट िंग लल िंक पर केवल क्लिक /

टैप करके आप VC में शातमल हो सकत ेहैं

https://districts.ecourts.gov.in/rajasthan


• प्रथम बार लॉनगन/ VC लल िंक पर टेप करने पर आपको Microsoft
Teams App डाउनलोड करना होगा

• Teams App को पे्ल स्टोर अथवा एप्पल स्टोर से डाउनलोड एवं
इनस्टॉल करने हेतु आप Get Teams पर क्लिक करें

• यह प्रनिया केवल एक बार सपंन्न करनी होगी एवं यटर्द पहले से
मोबाइल में Microsoft Teams App इनस्टॉल है तो इस िरण
की आवश्यकता नहीं होगी



• Teams App को पे्ल स्टोर अथवा एप्पल स्टोर से डाउनलोड एवं इनस्टॉल करने
के पश्चात App ओपन करें

• प्रनिया संपन्न होने के पश्चात Join Meeting पर क्लिक करें, Sign Inकरने
की आवश्यकता नहीं है



अपनी पहचान सुक्रनश्चिर्त करने हेर्तु अपना क्रववरण
(Display Name) सही-सही अंक्रकर्त करें, उदाहरणार्ट :-

अधधवक्ता 

• पूरा नाम
• िैस:े राकेश कुमार, एडवोकेट

पक्षकार 

• पूरा नाम 
• िैस:े राकेश कुमार



पूछे िाने Camera & Microphone की
permissions ‘ALLOW’ करना न भूलें  

ALLOW CAMERA

ALLOW MIC

ALLOW TEAMS TO RECORD AUDIO



अब आप स्वतः VC से जुड़ जायेंगे, लॉबी / वेटट िंग रूम सनिय रहेगा अतः सवकप्रथम
आप लॉबी / वेटट िंग रूम में प्रतीक्षा करें, न्यायालय द्वारा एडतमट नकये जाने पर आप
सुनवाई में भाग ले सकें गे

Camera ON/ OFF Mic ON/OFF
Screen Share, Raise 

Hand, Chat आदि दिकल्प

यह ाँ उपलब्ध हैं

Hang Up बटन मीदटिंग

सम प्त करने हेतु



महत्वपूणट टटप्स
• सवकप्रथम लॉबी / वेटट िंग रूम में प्रतीक्षा करें, न्यायालय द्वारा एडतमट नकये जाने पर आप सुनवाई

में भाग ले सकें गे, सुनवाई के र्दौरान हमेशा न्यायालय के ननरे्दशों की पालना सुननश्चश्चत करें ।
• सभी प्रततभागी कायकवाही की गररमा के अनुरूप सोबर पोशाक पहनें।
• न्यायालय द्वारा ननर्धाररत ततचथ और समय पर कायकवाही की जाएगी। समय की पाबंर्दी रखें ।
• प्रत्येक प्रततभागी को समस्त लशष्टािार और प्रोटोकॉल का पालन करना अननवायक होगा जैसे नक

न्यायालय के समक्ष व्यतिशः उपस्थितत के र्दौरान नकया जाता है।
• हमेशा माइक को मू्यट रखें, केवल तब ही अनमू्यट करें जब आपको संबोचर्धत करने की

आवश्यकता हो, अपने वीटडयो को हमेशा ऑन रखें।
• बेहतर ध्वनन अनुभव के ललए ईयरफोन-माइक का उपयोग करें ।
• आपसे सम्बंचर्धत प्रकरण की सुनवाई होने के पश्चात मीटट िंग लीव/कॉल हैंग-अप करना न भूलें
• एक कक्ष में एक से अचर्धक व्यति VC ज्वाइन न करें अन्यथा आवाज गूजंने लगेगी ।
• बेहतर व्यू के ललए मोबाइल को पोटर ेट के िान पर लैंडसे्कप मोड में रखें।
• Microsoft Teams के अततररि न्यायालय द्वारा स्वीकृत अन्य माध्यमों से भी VC में जुड़

सकते हैं ।

धन्यवाद



माइक्रोसॉफ्ट टीम्स एप्लीकेशन 

के माध्यम से 
जिला एवं अधीनस्थ न्यायालयों

के समक्ष सुनवाई में शाममल होने की
सरल प्रक्रक्रया 

(B) डेस्कटॉप / लैपटॉप उपयोगकर्ता हेर्तु 

रािस्थान उच्च न्यायालय



माननीय रािस्थान उच्च न्यायालय द्वारा
अधधकृर्त वीसी प्लेटफामम

माइक्रोसॉफ्ट टीम्स (Microsoft Teams) 
के माध्यम से अधधवक्तागण एवं पक्षकार 

जिला एवं अधीनस्थ न्यायालयों 
के समक्ष

सुनवाई में शाममल हो सकर्ते हैं
आवश्यक साधन
डेस्कटॉप/लपैटॉप 

समचुित इंटरनेट कनेक्शन 
न्यायालय का VC लल िंक

नोट: न्यायालय के ननरे्दशानुसार अथवा न्यायालय द्वारा ननर्धाररत ततचथ, समय 
पर ही आप सुनवाई हेतु VC से जड़ुें



सम्बंधधर्त न्यायालय का VC लल िंक कैसे प्राप्त करें?
• जजले के समस्त न्यायालयों की VC लल िंक जजला न्यायालयों की आचर्धकाररक वेबसाइट पर उपलब्ध हैं

https://districts.ecourts.gov.in/rajasthan

• न्यायालयों द्वारा VC लल िंक E-mail, SMS अथवा Whatsapp के माध्यम से भी शेयर की जाएगी
• VC लल िंक प्राप्त करने हेतु आप समं्बचर्धत न्यायालय के स्टाफ अथवा जसस्टम ऑनफसर से भी संपकक कर

सकते हैं

न्यायालय के नाम अथवा न्यायालय के नाम के आगे प्रर्दर्शित मीटट िंग लल िंक पर केवल क्लिक /
टैप करके आप VC में शातमल हो सकत ेहैं

https://districts.ecourts.gov.in/rajasthan


प्रथम बार लॉनगन/ VC लल िंक पर टपे करन ेपर 
आपके वेब ब्राउज़र में आपको ननम्न तीन नवकल्प 
टर्दखाई र्देंगे :-



आप क्रनम्न क्रवकल्पों का चुनाव कर सकर्ते ह ै
1. Microsoft Teams App डाउनलोड एवं इनस्टॉल कर सकते हैं । Microsoft

Teams App नव िंडोज, एप्पल Mac एवं ललनक्स सबके ललए उपलब्ध है ।

• Teams App को डाउनलोड एवं इनस्टॉल करने हेतु आप Download पर क्लिक करें
• यह प्रनिया केवल एक बार संपन्न करनी होगी एवं यटर्द पहले से डेस्कटॉप/लैपटॉप में

Microsoft Teams App इनस्टॉल है तो इस िरण की आवश्यकता नहीं होगी ,
केवल Open your Teams App पर क्लिक करें



2. यटर्द आप एप्लीकेशन इनस्टॉल नहीं करना िाहते तो आप
सीर्धे वेब ब्राउज़र से ही VC में जुड़ सकते हैं

कृपया क्रनम्न ब्राउज़र का उपयोग करें

• नव िंडोज - माइिोसॉफ्ट एज

• मैक- सफ़ारी

• ललनक्स - गूगल िोम



वबे ब्राउज़र में पछेू जाने पर 
Camera & Microphone

की permissions ‘ALLOW’ करना न भलूें 



अपनी पहचान सुक्रनश्चिर्त करने हेर्तु अपना क्रववरण
(Display Name) सही-सही अंक्रकर्त करें, उदाहरणार्म :-

अधधवक्ता 
• पूरा नाम
• िैस:े राकेश कुमार, एडवोकेट

पक्षकार 
• पूरा नाम 
• िैस:े राकेश कुमार



वबे ब्राउज़र इंटरफ़ेस 



माइिोसॉफ्ट टीम्स ऍप इंटरफ़ेस 
प्रनिया संपन्न होने के पश्चात Join Now पर क्लिक करें, Sign In 
करने की आवश्यकता नहीं है, माइिोसॉफ्ट टीम्स ऍप इंटरफ़ेस भी 
वेब ब्राउज़र इंटरफ़ेस के सामान ही है 



अब आप स्वतः VC से जुड़ जायेंगे, लॉबी / वेटट िंग रूम सनिय रहेगा अतः सवकप्रथम 
आप लॉबी / वेटट िंग रूम में प्रतीक्षा करें, न्यायालय द्वारा एडतमट नकये जाने पर आप  
सुनवाई में भाग ले सकें गे

Camera ON/OFF Mic ON/OFF Share Document Raise Hand Chat
Hang Up बटन

मीटटिंग समाप्त करने

हेतु



महत्वपूणम टटप्स
• सवकप्रथम लॉबी / वेटट िंग रूम में प्रतीक्षा करें, न्यायालय द्वारा एडतमट नकये जाने पर आप सुनवाई

में भाग ले सकें गे, सुनवाई के र्दौरान हमेशा न्यायालय के ननरे्दशों की पालना सुननश्चश्चत करें ।
• सभी प्रततभागी कायकवाही की गररमा के अनुरूप सोबर पोशाक पहनें।
• न्यायालय द्वारा ननर्धाररत ततचथ और समय पर कायकवाही की जाएगी। समय की पाबंर्दी रखें ।
• प्रत्येक प्रततभागी को समस्त लशष्टािार और प्रोटोकॉल का पालन करना अननवायक होगा जैसे नक

न्यायालय के समक्ष व्यतिशः उपस्थितत के र्दौरान नकया जाता है।
• हमेशा माइक को मू्यट रखें, केवल तब ही अनमू्यट करें जब आपको संबोचर्धत करने की

आवश्यकता हो, अपने वीटडयो को हमेशा ऑन रखें।
• बेहतर ध्वनन अनुभव के ललए ईयरफोन-माइक का उपयोग करें ।
• आपसे सम्बंचर्धत प्रकरण की सुनवाई होने के पश्चात मीटट िंग लीव/कॉल हैंग-अप करना न भूलें
• एक कक्ष में एक से अचर्धक व्यति VC ज्वाइन न करें अन्यथा आवाज गूजंने लगेगी ।
• Microsoft Teams के अततररि न्यायालय द्वारा स्वीकृत अन्य माध्यमों से भी VC में जुड़

सकते हैं ।

धन्यवाद




